QFFICE OF'THE CHIEE METROPOLITAN MAGISTRATE

i)
L]

The (ollowing Metropolltan Maglsteates will look after the work of Put
Karkardooma Couwts, Dethi on the dates mentloned agalnst thelr nages,
hold tria) of accused persons involved in petty cases whenever Necessary
before them, They should always be available at thelr homes on the day of

ug

i EAST DISTRICT SESSIONS DIVISION,

y Maoglsirate In East Dlstrlet at
It Is enjolned upon tie Duty Maglstrates 1o
and to attend all urgent matters as ara plaged
thelr Puty.

On Sundays and other holidays, they are required to reach the court at 11:00 am and remaln there til 5.00 pou, or thl
the dispasal of remand and other misc. work Including Superdarl, Traific challans disposal, recordlng of statement w/s
164 CrPC, etc, whichever is later, On working days, Duty Maglstrates shall remain In the court il 5:00 PM, 'The

Duty Magistrates would be assisted by thelr own staff, -

SL.No. Name of the of Magisteate Daysg Holldays Roorn No,
1 | Ms.Preeti Agarwalo, Ld. Cviv 04.08,2024
R/o Flat No. 604, Residentla} Court Complex, Karkardooma Courts, 15.08.2024 39
Delhi. - 25.08.2024
26.08.2024
2 |Ms. Pooja Yadav Ld, JMIC- (Eat) (138 NIAct) 08,2024
Rio. F-227, Sector -9, New Vijay Nagar, Ghazlabad, U.P. 201009, 35_03_2024 10.08.2024 20
Ms, Chhaya Tyagl, Ld. JMFC-05 (Ear)
4 R/o Flat No, 408, Restdentlal Court Complex, Karkardooma Couis, gg'gg igg: - 03
Delhi, )
4 | Ms. Kavita Bist, Ld, JMFC- (Eat) (130 NI Act)
R/o, Flat No. 43B, First Floor, Packet-B, Mayur Vihar Phase-2, gg gggggi 11,08.2024 407
Delhi-110091 TR
5 |Ms. Sonika, Ld. JMFC-04 (Eat)
R/o Flat No. 605, Judge's Residentlal Complex, Karkardoomn Court, gggggggg i 32
Dalli, R
6 [Sh.Divyam Litn, Ld. JMFC-(Eat) (MOD) 08.08.2024
Rfo E-411, 1" Fioor, Grenter Kuilash-2, Dollil-] 10048, 09,08.2024 - 12
27.08.2024
7 | Ms. Nondinl Sharma, Ld, JMFC-(Eat) (Dlgital Tyatlic Court) 12.08.2024
R/o A-105, Block-A, Lajpat Nagar-1, Delhl 13.08.2024 & 403
20,08.2024
Sh. Bhanu Pratap Singh, Ld, JMPC-02 (Eat)
8 R/o B-13, Saket Court Restdential Complex, %g'gggggi - 15
New Dalhf R
9 Mﬂ.R!shﬂm sﬂVﬂBfﬂVﬂ; Ld. JMFC‘OI (EEI) (Wlﬂllﬂn C(Jm‘t) 17 00 20",4
R/o Flat No, 305, Type IV Restdental Court Complex, 20.08.205 4 19.08.2024 14
Karkarduoma Courts, Delhi, e
10 |8 Arvind Day, L JMPC-01 (Eay) 23.08.2024
R/o 89 Jal Lakshmi Apastment , LP. Extansion , Dallj-130002, 24.00.2024 - 26
8 31.08.2024
11 |5k Sochin, Ld. JMPC.03 {Eat) .08, .
1_ J Rfo Blat No, 302, Pasupat} Apariment, Sector-48, Farldnbad, gg gg ggg: 18.60.2024 16
Haryana. e
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L Whop gy ¥ worldug day 1 duelarad hollga ]
» Use Duty Mugletraio o s Y ¢
for wholo of ghe day withey any further ofder. Y "ol b deemed Py agiste

= When any workng day Is declared hollday, the Duty Maglstrate o Uhat day will be deemed as Duty Maglsirate
for whole of ¢ day withoy any further order,

4 Itis Impressed wpon the Magistratos 1o complete the entire work of thelr court on a plven day and they showld
nat leave thely coyr work for the Duty Maglsuate, Relense Warrangs should be signed by the Magistrate who
accepts the bail bong and the regulor Mapgistrate should ot leave his/her court before disposal of the work of
hisher court which is brought before him upto 4 p.m. All the cansequental work arising In pursuance of the
orders Issued by the regular Magistrate should pe dispased of by the regulpr Maglstrates.

5. The Maglstrates deputed g5 Duty Maglstrates on helidays wili be entitlad to avail Special Casual Leave within
One Year (This I with referance 1o Endst. No, G546-63/Rules/DHC datad 06/03/2012, Belhi Judicial Service
(Leave) Rules) and (he Staff of thelr courts will pe entltied to avall Speclal Casual Leave within Six months
(This Is In reference to the office order ne, 72971-73101/ Admn.I/Leave/2018 dt. 22.11.2018 of Ld. Dlstrict &

6. The Magistrates who are depuled as Duty Maglstrate if summoned for the day of such duty o appear as
witness in a court located In court complex atyar than the place of posting will send formal request in advance
lo the court where he |s lo appear as a wimess fop his/her exemption from cowrt atlendance, If the court I
question agaln intmates the officer requlring his/her attendance for that date, hie/she may do so in the forenogn
session under Intimatlon to the undersigned, (Ref, $.0. Issued by the District & Sesslons Judge, Delhi] vide
letter no, 42534-684/DM/Gaz, dt, 26.10,99),

except under exceptional clreumstanceg gy emergency. In case of ap emergency or any athey fnevitahle
clrcumstances, If 3 Duty Magistrate must Proceed on leave, hefshe shall send a forpal request in
advance foy change of duty wit}; the offleoy agreeing to perfarm duty in his/her Blace in the office of the
undersigneg,

9. ‘The duty Magistrate of the day shall report at Video Canferencing Room Jatest by 12.00 noon ang shall dispose
of the work as per dlrections of the undersigned,

10. It is clarifled that Duty Magistrate of a particular day shall wok 25 Duly Magstrate from 10.00 a.m. o the
day of his duty 4l 9,59 a.m, on the immed!ate succeeding day,



“Ju

12, Whersver 1t ts foastble ang practicably, the Py Muglstrate can take

up und dlupose marorg thraugh Video
Cuonferenclnu but alter duly following the Vidag Cun[nrunchm Rulea 2020 g5 hotlfled by Dol I-th%':ourt on
1 June 2020,

13, The Applicatlons for recording statemunts wg 164 ChRC, of any ehildrvieum pertalnlng to POCSO Act o any
appllcation cohstituting erlme agalnst women Wa 376 to 3761 shall bo tacorded by g Jady Mugisteate, imarked
by Ld. ACMM or Ld. Duty Maglsuate {ns tho cage tay bey to any other lady Maglutrata on physleal duty, on

the snid day, Howover, If no lady Maglawate 1g avalloble, e Duty Magistiale shall thereby record the
Slatement hmset{ Mhorgelf byt with the consant of tha vied,

It s {urthoy clartfioq that the duty b Ibstrtitas

lall have to ottend the court physically on thely
duty day durlug coury hours, ]

(Preotl A rwaﬁl)/
T Gffief Judiclal nglstrate, Enst
: Karlardooma Courts, Delii!

Dated: 2o/ 07/ 2024

No. S P ICMM/EAST/KIKD/Deli
Copy for Information to;.
L The L, Reglstroy Gengral, Hlgh Court of Bellt ot New Relhl,
2. The Principul Distier & Sesslons Judge (HQ,) and West, THC, Dalhl.
3. The Principal Distrieq & Sesslon Judge Engt, Novth-Egst, and Shahdara, Knrkardooma Couris, Delh,
+ The Principal Distilet & Sesslon Judpe, New Delhl, Patala House, Now Delhl,
The Principal Distrle & Sesslon Judge North, ang Novth- Wost, Rohinl, Now Delhl,
The Principal Distelet & Sesslon Judye, South-West, Dwarka, New Dolhl,
The Princlpal Distrler & Sesslon Judge South, and South-Bast, Saket, Now Delht,
The Princlpal District & Sesslon Judge-cum-Spectat Judge, PC Act (CBI), Rouse Avenuy, New Dallyj,
The CMM, Contral West (Tis Hozarl), New Dalli (PHC), North & North-West (Rohinl), South- Wast
(Dwarka), South & South-East (Snket), North-Eqst ang Shahdura, Karkardooma Courts, Delhl,
10. The Ld, Secretary, DLSA Eost, Karknrdouma Couris, Dallf,
1. Al the Ld, Metropollian Maglstrates, Enst Disurlet, Karkardagmy Courts, Delli,
<. The Incharge, Distrlct Coung Wab-Slie Commluge, Tis Hazarl Gourts, Dolhi,
13, The Incharge Computer Branch, Karkardooma Cours, Delhl, {(upleading on Loyersiweb«Site),
14. Superintendent Admn, and Cave Thking Branch, Karkardogmy Courts, Delli,
15. Incharge Pagl Car, Karkardooma Courts, Dellil,
16, Incharge Cugh Branch, Karkardooma Courts, Delhl,
17. Director of prosecutlon, Delhi thr, Prosecutlon Branch, (KD Courts, Dolht,
18, Chlef Public Prosecutor, Karkardaoma Courts, East, Delhi,
1. The CommIsstoner of Pollce, Dethl and DCR East, Delht( Through Chowk Incharge KKD,Delht,)
20. The I G (Prlson), Tihar Joli, Dolhy New Dell,
21, The Sceretarles, Bay Assoclatlon, THC, PHC, KKD, Rohinl, Dwarka & Sukot Courts, Dellu,
22, Lock Up Incharge, Karkardooma, Dalhl,
23, Information Center, (E- Sewa kendra) Karkardooma Gourts, Delht,
24, Vides Conference Room, Karkardcoma Courts, Dellt,
25. Far uploading on layers/Web-Site.
26. Offlce Order Plle,
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(Preot! rwaln)

Chief Judicial Maglstrate, Bast
Karlkoydooma Courts, Delly




